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Construction of houses for the
Ministers

3124. PROF. MADHU
DANDAVATE : Will the Minister
of WORKS AND HOUSING be
pleased to state :

(a) whether there is any proposal
for the construction of houses of
moderate size to provide accommoda-
tion to the Central Minister ; and

(b) if so, when the proposdl is
likely to be implemented ?

THE MINISTER OF PARLIA-
MENTARY AFFAIRS AND WORKS
ANDHOUSING (SHRIBHISHMA
NARAIN SINGH) : (a) and (b)
The question of the phased replace-
ment of the old bungalows some of
which are in the occupation of
Ministers, has been engaging the
attention of Governinent.

No definite time limit can be given
as many factors have to be considered
before a final decision is arrived at.
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Payment of House rent allowance
in DDA

3126, SHRI NIHAL SINGH :
Will the Minister of WORKS AND
HOUSING be pleased to state :

(a) whether the Delhi Develop-
ment Authority and the  Slum
Department are paying house rent
allowance at the rate of 25 per cent
and 15 per cent respectively ; and

(h) if so, the reasons for adopting
dual policy in the sume Organisation
in regard to payment of house rent
allowance and the action taken to do
away with this disparity ?

THE MINISTER OF PARLIA-
MENTARY AFFAIRS AND WORKS
AND HOUSING (SHRI BHISHMA

NARAIN SINGH) : (a) Yes, Sir.

(b) The DDA have informed that
according to the terms and condi-
tions of transfer of the Slum Depart-
ment from the Municipal Corpora-
tion of Delhi to them w.e.f. 15-5-80
the Slum Department has to remain
as a separate unit under the adminis-
trative control of the, DDA. Accor-
dingly the allowances at the ‘rates
admissible to the employees of the
MCD are being paid to the officials
of the Slum Department.

However, a representation made
by the employees of the Slum Depart-
ment to remove the disparities is under
their examination.





